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OOUNCIL OF STATE. 

The Council met in the Council chamber of the Council House at Eleven 
<Of the Clock, the Honourable the President in the Chair. 

ELECTION OF FOUR MEMBERB TO THE STANDING COMMI'ITEE 
ON EMIGRATION. 

Tm: HONOUll.A.BLE THE PRESIDENT: The result of the election held 
.yesterday for the Standing Committee on Emigration is·as follows:-

The Honour&ble Kr. A. Hamid. 
The Honourable Mr. G. A. Natesan. 
The Honourable Rai Bahadur Lala Ram Saran Das. 
The Honourable Mr. Bijoy Kumar Basu. 

RESOLUTION BE INDIANISATION OF THE INDIAN ARMY. 

T:aB HONOURABLE MR. ABU ABDULLAH BAIYID HUSSAIN IMAM 
(Bihar a.nd Orissa: Muhammadan): Sir, I rise to move the Resolution which 
8tands in my name, namely: 

.' Tha.t this Council recommends the Governor Genera.l in Council to form 
• committee of experts and members of the Centra.l Legislature to frame a. scheme for the 
Indianisation of the Indian Army." 

Before saying anything on the merits of my Resolution, Sir, I wish to state 
that by his reply to my question of yesterday His Excellency the Commander-
in-Chief has completely disarmed me. I have lost most of the points that 
I was going to urge in favour of my Resolution. Like a seasoned soldier he 
has defeated me simply by his frankness. But there are still some things, 
which make it expedient that I should press this Resolution, and in doing 
that, I wish to bring to the notice of the Government as well as of His Ex-
ilellcncy the Commander-in-Chief certain facts which have not been considered. 
in their true perspective .. Firstly, we have been hearing for a long time of there 
being rival schemes in existence. The one has been suppressed, and the Skeen 
Committee has been in the public eye for the last four years and ':!till Govern-
ment have not found time to pass any considered resolution on its recom-
mendations. As His Excellency's predece£sor pointed ont in the other place 
last year in the Budget discussions, some of tile recommendations of this 
Committee were accepted in deed, not in words only; but others were neither 
taken into consideration, nor has any opinion of the Government been given 
on those points. They were not unimportant points. They did concern 
certain aspects of the question which were very important in themselves, and 
were deserving of consideration. BU.. as His Excellency in reply to parts 
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[Mr. Abu Abdulla.h Saiyid Husb&in Ima.rn;,] 
(b) and (c) of my question of yesterday $aid, there has been no year in which· 
all the vacancies, European and Indian, were filled. As regards the Euro-
peans, we know that you have got a reserve in the English Army to draw 
upon. But as far as the fndian officers' ranks are concerned, there is no re-
serve to draw upon, and those places which are not filled in go by default •. 
The result is that thl' pace of Indianisation of the officers' rank of the Army. 
although Government have deeided to accelerate it, is retarded. Through 
whose fault? That is the question. His Excellency says that there are not 
a. '3ufficient number of candidates available. The Skeen Committee in their 
report set out fully the drawbacks in the present system of recruitment. There 
a.re four efficiency bars to be passed before a man can go up to the examina-

-tion. First of all he must go to the Deputy Commissioner or the District 
Magistrate of his district, who has got the discretion to reject him. Then 
the Commissioner and then the Local Government does it, and last of all the 
application comes to His Excellency the Viceroy. Those persons only wh(] 
have been succelisful in all these tests are allowed to sit for the examination 
As was ably pointed out in another place in the same report, there is notradi· 
tion amongst us as there is in England-family traditions-which will permit 
of a good supply. There is no doubt there is family tradition among the 
martial classes. But they have always been serving in the ranks. The result 
is that they have not a sufficient amount of capital at their disposal to send 
their boys to the officer's examination and course. There is an expense of 
Rs. 14,000 to be met by the parent for the education of the boy for military 
training. If he fails, the result is that he is good for nothing, the money 
is absolutely wasted; there is no opening for him. If he passes, well and good. 
If he fails, there is .absolutely no other line open to him, wherelUl in England 
this is not the case. India being poor, the parents cannot afford to spend 
such an enormons amount. That is why it hlUl always been said that an 
Indian Sandhurst should be established. This WIU! the recommendation of 
the Committee aM well. But Government have taken refuge in the fact that 
the Committee recommended its establishment in 1933. Quite correct. The 
Committee did not contemplate the formation of the military college befOl'8 
that time. But then you cannot by merely wishing to ha.ve a military college 
create it out of nothing. You have got to have a scheme ready. The Public 
Works Department must have their specifications. They must build the 
houses, build the hostels, and everything necessary. These things cannot 
be had in a day. If you think of it now, it cannot come out the next day .. 
Some preliminary steps are necessary. and these have not been taken. In 
the Round Table Conference too, while this matter WIUI being discussed, the 
promise was not only given but it WIUI repeated that it will be done, and that 
it will not go into the limbo of the waste.paper basket. Even in the Round 
Table Conference there was a difierence of opinion lUI to its desirability and 
as to whether Indianisation should be rapid or slow. Mr. Jinnah was the· 
advocate of setting a pace that will be fast enough, while the others were 
cautious. Well, as regards that, when you are going to give India what has 
been called the substance, and not the shadow, of Dominion Status, then it 
is right and proper that the Indianisation of the officers' ranks should be 
accelerated. In the Montford Report there are also a few words about this. 
That report stated that with the change of the times an increasing number or 
commissions should be granted to Indians. That WIU! in 1919. Well, the 
number was 10 formerly. Now His Excellency has very kindly increased it 
to 25. But still he complains that there are not a.pplicants enough for those 
places. Now, Sir. what was thought to be good enough in the matter of 
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.. onstitutional advance generally in' 1927-28 is not thought to be fluflicient 
by Nationalist India to-day. As will be evi<lent to the House and to the 
Government Benches, whatever was the demand of Indian Nationalists bef~re 
the preparation of the Nehru Report, even that does not satisfy th£m ncw. 
They want more. Therefore it is necessary that the Jlace of Indianisaticn 
and the manner and the way of it should be changed. Therefore, Sir, it ia 
necessary that something should be done. As regards the formation of the 
committee at the Round Table Conference a promise was made that a ccm-
mittee wo~ld be appointed to consider the question of establiE!hing an Indian 
Sandburst and that was referred to by His Excellency in replying to my 
question. I have brought forward this Resolution so that in addition to the 
question of the formation of the college the other cognate and concurren' 
matters may also be considered by the committee, such, for instance, as .the 
supply of recruits and the ways in whic.h. military service can .be po~ulanaed 
and the people induced to go in for a military career. There IS no dl1Jerel!oo 
of opinion between the Government and Nationa.liat India as to the necessity 
for Indianisation. There is no difierence of opinion also in regard to the 
establishment of an Indian Sandhurst. The only difierence arises in regard 
to the method. I would appeal to Ris Excellency the Commander-in-C~ef 
to consider the question in its broadest aspects and to accept my Resolution. 

With these words, Sir, I move the Resolution. 

THE HONOURABLE MAJOR NAWAB Sm MAHOMED AKBAR KHAN 
(North-West Frontier Province: Nominated Non-Official): Sir, in the firs' 
place I would beg my Honourable friend to withdraw his Resolution, as it ia 
rather early to frame a scheme for the Indianisation of the Army because the 
Round Table Conference is not finished and the recommendations of the 
Defence Sub-Committee have not been brought into practice. I do not know 
what form the recommendations may take and, a8 negotiations are being 
carried on at present, it would be better for my friend to bring in his Resolu-
tion when he is on more sure ground as to the facts of the case and the final 
decision of Parliament. But, Sir, as a soldier I would like to give him scme 
advice. The Indianisation of the Army is a long cherished, earnestly desired 
and eagerly sought-for wish of us Indians, civilians as wen as military people. 
The year 1917 saw the inception of the idea of King's Commissions for Indiarut. 
The S~een Committee encouraged it and I now believe the Defence Sub-
<?omnnttee ?f the Roun? ~able Conference has given it a definite shape and 
life. The ~IlDon COIDDll8810n, Sir, I am afraid treated the matter cavalierly 
and anything but encouraged it. The suggestion of the Skeen Committee 
for an Indian Sandburst in 1933 was tumed down by the Government and 
the Simon Commission in its settlement of the question evaded the point. 
The p~rase of t~e Sk~n Committee's report, "subject to the requirements 
of military effiCIency ,oft repeated by the Simon Report was considered 
an obstacle to the. x:o.Pid Indianisation of the Army. But Sk, the fact 'is that 
as more ?pportumtles, better encouragement and more facilities are provided 
and .the I~ea that the ~Y is something belonging wholly to India grows. 
effiClenc! 18 boun~ to ~ncre.8Be. The findings of the Simon Commission thai 
the Indian Army 18 pnmarily to defend the frontier of India which is more 
or less a:n Impe~al concern, .and consequently should be unde~ Imperial con-
trol until such tIlDe as there 18 no British element left in it and until the Indian 
Arm! is considered efficient enough to defend her frontier, are considerably 
m~ed by the Defence Sub-Committee of the Round Table Conference 
The SIlDon Report found it impossible to lessen the British element at preecnt' 
whereas the Sub-Committee referred to say that the British element shouId 
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be zeduced to the lowest figure. 'that, Sir, gives in brief the advance that the 
14ea has made in the short interval between the Simon Report and the Round 
Table Conference. Of course, Sir, what the Indian Delegates said at the 
Bound Table Conferenoe a.bout the defence of India and thp. IndianiBation 
oJ the Army is not due to sudden impulse. It is the result of long and de. 
liberate study ~f the problem. Complete Indianisation of the Army is not 
.he work of a day or a year or even of a decade. But if urgent attention is 
given to the Resolution of the Defence Sub-Committee the great desire of 
Indians may find a way to realisation. As for the establi,shment of an Indian 
8andhurst, Sir, I can see absolutely no difficulties. We had a similar insti-
tution in 1902-03 in the form of the Imperial Cadet Corps. . There were two 
British officers, a Major and a Captain, a British Sergeant-Major and an Indian 
Adjutant to train cadets, and the cadets were quite efficiently trained by that 
1Itail at Dahra Dun till 1909. About promotion and other kindred matters, 
I would say that as the rules stand it takes a life-time to rise to a Lieutenant 
~olonelcy. I do not suggest that the years of training should be curtailed, 
·but oommensurate with the standard of efficiency more opportunities should 
be provided for rising to the higher ranks. As for recrUitment, Sir, I think 

. in the first place that there should be a sufficient number of Indians on tile 
Seleotion Committee, because they would know the people better and their 
advice would be more useful. Secondly, Sir, I think that whatever percent-
age of King's Commissions is given tp Indians, ~t ahou)d. be divided iIJt;0 two 
-oa.tegories, (a) one-half of the posts should be reserved for candidates of the 
martial races and the children of officers of the Indian Army, and (b) the 
~maining vacancies should be filled up by other suitable candidates. Of 
-course both categories will be subject to strict military examination. 

L!lStly, Sir, 1 would like to say something abOut the British element in 
'the Army. The ma.tter is of grea.t importance. Sir, I think the presence 
d this element is most essential. The presence of the British element, 
apart from necessity or policy or other motives must necessarily impart the 
id.eas of discipline, impa.rtiality and efficiency. I do not know, Sir, what is 
going to be the peroentage of British officers in a regiment in future, but Ion 
immoderate reduction is bound to impair the efficiency of the regiment. More· 
over, in case of an Imperial need, when Indian troops are ordered abroad to 
work under the War Office, the presence of British officers in the Army would 
facilitate movement and co-operation; as in the Great War t.he Colonial 
troops had to bOrrow a good number of regular officers in order to bring them 
to a high pitch of efficilmcy before putting them into action. As regards 
the second line of troops, the Territorial, the Auxiliary and the Indian Army 
Reserve, if they are wanted on active service abroad, they too will require 
a. fairly large number of British instructors to bring them into the proper form 
with a view to make them co-operate with the l'f'gulars in action. 

As regards the point raised by my Honourable friend that there are no 
'Bigns of the Indian Sandhurst, I can refer him to the fact that there are several 
DlJutary schools and colleges in the Punjab. Particularly I would mention 
one for his consideration. There is the Prince of Wales College in Dehra Dun. 
It has got all the facilities. Whenever the Government intend to start an 
indian Sandhurst, that building could be utilised; There are other buildings. 
I do not think that you will find that the scheme has to wait for any periOd 
of time on aCcount of the building. I. think that before this Ccmmittee is 
. appointed the whole thing .will be thrashed out. Buildings will not be of 
much consequence. The institution could be started when some~hing definite 
is settled. . 
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THE HONOURABLE SABD.AB. BABADUR SHIVDEV SINGH UBEROI 

(Punjab: Sikh): Sir, I readily and most heartily lend my support to, the spirit 
of the Resolution just moved by my Honourable friend on my left. It haa 
given us the chance of discussing this very very important point. It is to the 
good luck of India that many of the clouds which were hanging very long over 
the scheme of Indianisation of the Indian Army-that is all urging this plea. 
that India cannot attain a representative sort of Government or Dominion' 
Government as long as she is not able to defend herself-are removed by the 
proceedings which recently took place at the Round Table Conference by a 
Sub-Committee in London. Some time ago it was said that Indians possessed 
th£1 martial qualities of a soldier in great abundance and it was said also by 
a responsible officer of the Crown that an Indian cannot become an efficient 
arm of a military unit unless he is educated but the difficulty was advanced 
that an educated Indian becomel'l eifrminfLte. It ill good luck that all these' 
clouds have been removed. 

Let me, Sir, read to Honourable :M:embel's of the H(;Ufc th(' prccf€dings 
of the Sub-Committee No. 7 which was appointed at the Round Table Con-
ference in London. This was the most influential and highly representative 
Sub-Committee. Thcre were' eight Princes on this Sub-Committee, Sir-six 
Princes and two representatives of the Princes; there w(,Je 17 Indians of very 
high abilities and holding a very high position in India; and there were five 
Europeans. This Committee was presided over by Mr. J. H. ThomaR. After 
discussions and deliberations this Committee arriv(d at thf' follGwing ('(.n. 
elusions : 

.. Subject to the above the Sub-Committee- arrived at the following definite 1'8II01a.·: 
tiODll;-

( 1) The Sub·Committee consider that with the development of the nf w political 
,,'ructure in' India, the Defence of India mUl!t to an inc reasing extent be tile 
concern of the Indian people, and not of the British Government DIone, 

(2) In order to give practical etIect to this principle, they recommend-
(II) That immediate steps be taken to increese substantially the ra1e d JJidialli-

sation in the Indian Army to make it CCDlDlenEurate with t}:e Juin obj£ct 
in view, having regard to all relevant consideraticllll, wch BS the main-
tenance of the requisite standard of dliciED<Y. (Mr. JiJineh diEEl!ntf'd 
and desired a clear indication of the pace of Indianiraticn.) 

(6) The' in order to give effect to (II) a training college in India be established .. 
$he earliest possible mom_t, in order to train candidates for cOlllJDie.. 
siODS in all arms of the Indian defence services. This college would allo· 
train prospective oflicers of the Indian State Forces. Indian l'ade& 
should, however, continue to be eligible for admission 01.1 at pn'fent to, 
Bandhurst, Woolwich and Czanwe1l. 

(0) That in order to avoid delay the Government of India be instructed to eet. 
up a Committee of Experts, both British and Indian (including repreeen. 
tativee of Indian States) to wc rk out the details of the establiFiDlent of 
auch a college." 

These are, Sir, the conclusions of the Sub·Committee which WllS appoint~d at 
the Round Table Conference for considering the question of defence. Three 
points are quite clear from the conclusions this Sub-Committ ... '" arrived at ; 
one, that the defence of India is more the concern of Indian people and not of 
the British Government alfne. It means that the respomibility of defending 
India should be thrown more on th{, shoulderfl of Indians than on the shoulders 
Of the British people; in other word8, it means that the Indianiliation of the 
Indian Army i'lhould be accelerated. The other recommendation, Sir, is thill. 
that step!! should be taken to start a. college for training cadets in t.hemilitlll'1 
Hile on the lines of Sandhurst. in India; and the third recommendation is that 



COU5(JJL 011 BTATE.- [25'1'J1 FBB. 1931. 

[Sardar Ba.ha.dur Shiv Dev Singh UberoL] 
the speed of Indianisation should be accelerated. AB regards the establish-
ment of a college, I was very glad to hear from His Excellency the Commander-
in-Chief yesterda.y tha.t he was thinking seriously over this point and possibly 
a committee of experts should be constituted in the near future, having the 
m3mb3rs of the States also on that, in order that the recommendation of the 
Sub-Committee might materialise. We wish early steps to be taken and I 
8ubmit to His Excellency's consideration at this place that early steps should 
be taken to form such a Committee. At this stage I certainly recommend 
that that committee of experts should contain some representatives of the 
Central Legislature also besides the representatives of the Indian States, 
beoauRe the people of British India should have the chance also of giving the 
benefit of their experience to this committee. 

As regards the other point, Sir, namely, that steps should be taken to 
inol'e8.lle substantially the rate of Indianisation of the Indian Army, I beg to 
submit for the consideration of His Excellency the Commander-in-Chief that 
the number of Indian candid&tes should be doubled in the next examination 
whioh is t&king pla.ce some time in June next. At present, as His Excellency 
6xpl&ined yesterd&y in reply to a question, 20 candidates are taken annually 
by open examination which is held twice a year, i.e., 10 candidates are 
taken every six months and 5 nominations are made by His Excellency the 
Viceroy from the ranks of those officers who hold the Viceroy's Commission at 
present in the Army. What I beg to suggest at this moment for His 
Excellency'S favourable consider&tion is to give effect to the conclusion of the 
8ub~Committee formed at the Round Table Conference that the number of 
Indian candidates to be taken by competition should be doubled. No time 
Mould be lost in considering much over this point and the number of candidates 
to be taken &t the next examina.tion should be 20 instead of 10 by open exami-
_tion. 

AP. regards the appointment of a committee as suggested by my Honour-
able friend, I do not feel that I am on very sure ground in supporting him in 
that respect, because he himself explained that there was the Skeen Committee, 
-the report of whioh was published in 1926 ; he also explained to the House 
that the Government h&8 passed no Resolution &8 regards the recommendations 
embOdied in that report. I very well remember that the illustrious predecee-
-sor of His Excellency the Commander-in-Chief explained on the floor of this 
House that many of the recommendations of the Skeen Committee are given 
effect to. One of the .recommendations of the Committee is for the establish-
ment of a Sandhurst College here in 1933. It is only 1931 now and there is 
not a long range of years between 1931 and 1933. So I do not think there is 
any great utility in having another committee to go into the matter of 
India.nisation, but I would certainly urge very strongly on the Government of 
India and His Excellency the Commander-in-Chief to accelerate the speed of 
Indianisation, or at least to a.coede to my humble suggestion of doubling the 
number of Indian candidates. 
~ .. 

I would like to urge one more point because that is a long vexed question, 
and tha.t is about the 8·uDit scheme. According to this scheme the Indian 
oadets who are given His Majesty's Commission are allowed only to enlist 
themselves in these 8 units, of which six are infantry, if I am not wrong, a.nd 
two are cavalry. In any cue I am sure that there are more infantry than 
oavaJry regiments. One of the recommendations of the Skeen Committee 
which had its unanimous verdict is tha.t that scheme should be entirely aban. 
doned. They ha.ve given very cogent reasons which I need not repeat here 
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l»ecause I am sure Honourable Membere would have studied that report. One 
-of the common sense rea.sowi which I venture to advance in regard to this 
matter is that while an Indian cadet who gets the ~ ing's Commission should 
be bound down to enlist in one of those 8 units and may not be given the chauce 
of enlisting in any of the other units, it is quite possible that the father or the 

. grand-father or the great grand-father of that Indian cadet might have been 
88sociated with a certain regiment which does not fall within the category of 

-those 8 units. One of t.he reasons which was given at the time when the 8-
unit scheme was constituted and was fixed up was to try the efficiency of Indian 

-officers in those units. I -do not think that a trial is necessary in this respect. 
Indians have proved their fitness in every theatre of war and recently in the 
theatre of the last Great War. I do not wish to attack very much the reasons 
for starting the scheme, but if this was the reason I do not think it holds good 
to-day, because it has been amply proved that Indians are fit to hold their own 
in the military line even in the officers' cadre. How the test could come off 
I am not sure unless another war breaks out which we do not wish. No country 
is prepared to go to war. I beg to refer to the present decision of the Su~
-Committee that it is no longer necessary to test the efficiency of an Indian lD 
the position of an officer in the military. That reason which His Excellency 
Lord Rawlinson advanced in his speech for making that 8-unit scheme does 
not hold good now and does not exist now. I beg His Excellency the 
Commander-in-Chief to give his sympathetic consideration to this very impor-
tant recommendation of the Skeen Committee. 

Yesterday His Excellency said, as my friend has already remarked, that 
there has been no year in which all the vacancies were filled. This, in other 
words,88 I understand, Sir, means that in some years the vacancies were not 
filled; that is to say, Indian candidates did not pass in such numbers as were 
required. With regard to that point my friend referred to the question of 
~iency bars. I do not think that that term is appropriate. He spoke of 
submitting the application to the Deputy Commissioner, then to the Commis-
sioner and then to the Local Government. I think these are bars which have 
been kept for some political reasons and show that a candidate, even otherwise 
-very fit, can be stabbed in the dark by a confidential report from any of these 
-officers of Government. I know of one particular case which I should like to 
mention for the information of His Excellency the Commander-in-Chief. It 
is that of a son of a Risaldar-Major of an Indian cavalry regiment belonging 
to the Sialkot district; he was a young man of good education-I think he 
passed first in Arts. His grand.father was also Risaldar-Major in the Army. 
Field-Marshal General Birdwood was very familiar with that family. I 
happened to recommend that boy to be taken for the examination in Bandhurst, 
"but for political reasons his name was not sent up. In these times, Elir, such 
. considerations and such bars should be entirely removed. If a m&ll is found 
physically fit by the medical authorities there should not be any bar to his 
;being permitted to a.ppear for the examination. 

There ill' one other point which I want to urge on His Excellency the 
-Commander-in-Chief with aJl respect _ ••••• 

THE HONOURABLE THE PRESIDENT: The Honourable Member has 
:88 usual, reached his time limit, ' 

THE HONOURABLE SARDAB BABADUB SHIVDEV SINGH UBEROI: 
I hope you will permit me to continue for a minute more, Sir. The Board for 

'interviewing the ca.ndida~ ..•.• _ 
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THE HOII01JBABLII '.l'BII PRESIDENT: I can only alkw the Honourable-
Member to go on if he speaks on the Resolution. 1:he R£Eolnticn recommeJlds:; 
the constitution of a committee. So far, in 15 minutes, the Honourable-
Member has not referred to a committee. 

THE HONOURABLE SABDAR BABADUR SHlVDEV SINGH UBEROI: 
Then I have nothing more to say, as I have spoken about the committee. 

THE HONOURABLE MR. G. A. NATESAN (Madras: Nominated Non-
Official): Sir, the Resolution of my Honourable friend, Saiyid Hussain Imam. 
wants the Governor General in Council to form a eommittee of experts and 
members of the Central Legislature to frame a scheme for the Indianisation 
of the Indian Army. In so far as he has focussed discussion upon this important 
question of the demand of the Indian people for the rapid Indianisation of the 
Army, my Honourable friend deserves thanks. But, Sir, I am somewhat 
surprised that in the debate that has ensued, considerable stress should have 
been laid on the recommendations of the Skeen Cominittee when it is publicly 
known that during the time of Lord Reading's Viceroyalty an expert committee 
was appointed and a report was made that it was quite possible to have com-
plete Indianisation of the Indian Army within a period of 28 years. For 
reasons best known to the authorities that report--the Shea Report-,was 
kept as a secret document and until reference to it was made during the 
proceedings of the Defence Committee in London in connection with the 
Round Table Conference nobody knew anything of it. Whf'n that fact WlUI 
oabled to India very naturally there was a great deal of surprise that a scheme 
for the Indianisatioll of the Army-complete Indianisation which could, if 
I may say IJO, without lOBS of efficiency and to the best interests of Indis. and 
England be completed. within 28 years-was shelved and kept as a secret. It, 
was due to the patriotism and the public spirit of one of our Indian memberB. 
and also to the candour and frank honesty of Mr. Thomas, the President of 
that Committee, that the oontents, of that document were made available-
to the members of the Defence Committee. It has been my privilege to follow 
very closely the proceedings of the Round Table Conference and to acquaint 
myself with the details as far as I can gather from reports and from talke 
with men who have played an important part. That cut and dried scheme, 
was made available but for some reason or other it has not been published. 
Now, Sir, with this fact in view that the recommendation of the Defence 
Committee itself is that there should be a committee of experts formed to cOn- ' 
aider the whole question, I think we are really, if I may eay so, not using' onr 
time to profit in discuB8ing the Resolution of my friendSaiyid Hussain Imam' 
or some of the details mentioned by my Honourable friend who preceded me. 
The only question which should now arrest the attention of every responsible, 
statesman, Indian or British, is how to effect a ra.pid Indianisation of the Army 
in consonance with the spirit of the demand of the Indian people for Dominion 
Status. That is the only question which ought to engage our atte,ntion. I am 
perfectly content to leave this question at this stage for the decision of the 
committee of experts which I have no doubt His Excellency the Viceroy, who 
has been taking a great deal of keen interest in seeing that the recommenda-
tions of the Round Table Conference are brought to fruition soon, will not 
neglect. I am anxious that we should not bother ourselvt's about the 8-unit 
scheme or the Skeen Committee because. if this committee is appointed. 
as has been 8Uggested by the Defence Committee, in which His Excellency the 
Viceroy is taking a keen interest. as has been evidenced both publicly and 
privately, our object will be served. We should not bother ourselves wit1t,; 
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these small demands for increasil'lg the Face of IndjaniEation. Our attention 
should be focussed upon the fundamental thing, the rapid and rcm-plete 
Indianisation of the Army as bas been proposEd by the Bub-ccmmittee fmmed 
at the time of Lord Reading which for seme reaEon or other hs bEen sUPFreE~£d 
but which has now been brought out. Whatev€r Echtme of Indianifation is 
brought into force, it must be one which wi1l fit in crmplftely with cur demand 
for Dominion Status. I hope my Honourable friend Saiyid BUFFain Imam 
will see the necessity for not pref'Ping this Resolution. -'-

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: Sir, before I reply 
to the main Resolution, I Elhould like to correct two small mistakes, or rather 
mis-statements, that were made by the Honourable the Mover. Candidates 
for the Army do not have to go now before the DfpUty Ccmmif'sioner or the 
Local Government. Applications ceme dirt?ct to the GovernlDt nt of India. 
This change was made as the result of the Sketn Cemmittee. The second error 
he fell into is on the question of expeme. The Governmtnt Gf India give .. 
grant-in-aid of £200 at least to each cadet-al!'O since the Skfen Committee. 

I must say, Sir, that the general tone of thill dt'bate rather ~Ulprifed mc. 
I am very glad that this Resolution has been moved because it gives me an 
opportunity of explaining what is the true situation in this matter. From the 
tone of most of the speakers one would imagine that they had not read the 
proceedings of the Round Table Conference. Most of' the speeches were 
couched in a vein as if there was a definite opposition on the part of His 
Majesty's Government, on the part of the Indian Government, and on the-
part of me as Commander-in-Chief, to more rapid IndianiEation or to the crea-
tion of an Indian Sandhurst. That is not the caFe. Surely if yeu have' 
read the proceedings of that Conference and sub8equcnt speeches, you should 
have realised that it is the declared intention of Bis Majesty's Government 
and the declared intention of the Indian GOVE'rnment to carry on the work 
of the Round Table Conference in India as soon as they possibly can, and the 
two Governments are almost in daily communication as to the ways and means 
of carrying out that policy. With regard to the recommendations of the Sub-
Committee on Defence. we have had most of its resolutions read out· 
duri~g the debate, but nobody referred to th(~ statement of the Prime Minister, 
who; you will remember, dealt with it in his speech which, I believe, has also 
been published as a White Paper. In that speech he said that if it were possible 
to put those recommendations into operation without the delay required for 
the building up of a full constitution, Bis Majesty's Government would imme-
diately get into t.ouch with the Indian Government and Eee if that were not 
possible, and he referred especially to the creation of an Indian Sandhurst. 
His Majesty's Government have very recently been in ccmmunication with 
the Government of India on that subject and suggested that we should set up' 
that committee of experts as soon as we possibly can to examine the details 
of the establishment, as soon as possible, of an Indian military coUege. We 
referred back to His Majesty's Government to get from them what was their 
actual definition of an .. expert". The expression usually means "profes-: 
sional experts ". and would rather seem to have excluded non-officials alto-
gether. His Majesty's Government have now replied to that communication 
and this is their definition : 

.. The term' ezpert' would include a pe~on. whether dJ'dd or ct}:el,.ise, lfho i. 
qualified by special knowledge or experience to contribute to 1he l!oluticD of those parti-
cular P!Ob1ems. those particular problems being to work out details of the establiahmeut; 
of a coll- in India to train IIUldidatee for CommiaeiODS in all aJ'IDII oi the Indian Defen .. .. rvioee-:O'-
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[lIU Excellenoy the Commander·in-Chief.] 
Th&t. does not look, I think, as if there was any undue delay in the ma.tter. 
As regards more rapid Indianisation, the situation is not what one would 
imagine from the speeches of severa.l Honourable Members. To hear them 
talk one would ha.ve imagined that we were talking in the days before Lord 
Rawlinson or the Skeen Committee. We are not. His :Majesty's Govern. 
ment have s.coepted the principle of more rapid Indianisa.tion, the Indian· 
Government have agreed, and I as Comma.nder.in-Chief. with all the weight 
of responsibility on my shoulders for the defence of India, have a.lso accepted 
it. I ha.ve been here now for nearly three yea.rs and I have na.tura.lly devoted 
very close and anxious thought to this question and I have now quite decided 
in my own mind what I am prepared to recommend to the Government of 
India. It is impossible na.turally for me to say what that recommendation 
is, because it has not been put before the Government of India or before His 
Majesty's Government.. But I think that when my intentions and hopes are 
made clear, those recommendations of mine will be found to represent, con-
sistent with our being able to obtain sufficient candidates of the right stamp, 
a very substantia.l advance on any rate of Indianisation that has hitherto 
been attained. As rega.rds the composition of the Committee, the Govern. 
ment of India have not yet decided on it. It is now under consideration and 
we have the further question at the moment of bringing in the States. Yon 
heard an Honourable Member read out the recommendation of the Sub-Com-
mittee that we should a.lso open the new Indian Sandhurst to cadets of the 
Indian States, and we propose to take advantage of the meeting of the Chamber 
of Princes .next month to obtain their views on that subject and how they 
should be represented on that committee, and we have every reason to hope 
that that committee will sit very soon after the Government of India get.s to 
Simla. Meanwhile, the moment I ca.me out here I at once set up an inquiry 
among my officers who are now hard at work on the collection of facts and 
figures and statistics, financial and otherwise, which it will be necessary to 
put before that committee when they commence their deliberations. 

Now, Sir, I think. from what I have said I should be able to satisfy the 
Honourable Member that there is no question of burking either the question 
of further and more rapid Indianisa.tion or the establishment of this com· 
mittee. But before I close I would like to draw the attention of this Honour-
able House to the vast difterence in the atmosphere in which this committee 
will sit and the atmosphere in which any previous committee has sat. There 
were three previous committees, the Military Requirements Committee of 
Lord Rawlinson. the so-called Shea. Committee and thE' Skeen Committee. 
To my mind they all sat in an atmosphere of unreality. The principle of 
Indianisation was only very partially accepted and the principle of the estab-
lishment of an Indian Sandhurst was constantly turned down. The situation 
now is profoundly a.ltered. The young plant of Indianisa.tion has now had 
8even yea.rs' growth, and if it is still delicate and its constitution is not. yet 
wholly satisfactory it has now the declared support of both Government!!. 
the Government at home and here, while an Indian Sandurst has been actual-
ly approved by both Governments and will bE' an accomplished fact before 
very long. The new committee will thE'.refore deliberate not in an atmos. 
phere of unreality but as practical men E'ndeavouring to submit. practicaJ 
proposals on a decla.red policy. I do not minimise the difficulties, Sir, tha.t 
will be before them. They will have to recommend how we shall be able to 
produce a body of young men oapable of training the Army in peace and of 
leading it in war, men whom the magnificent soldiers of the Indian Army 
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w.i1l be oontent to follow when their lives a.re at stake. It is U8C',less to com· 
pa.re our Indian defence problems here with those of the great Dominions 0 
the British Empire. None of those Dominions h&s got 500 miles of frontier 
on which at any minute serious upheavals may occur, in which 500,000-h&lf 
a million men-a.rmed with modern rifles can be put against us and to deal 
with whom the highest standard of military efficiency is necessary. Nor h&s 
any other Dominion anything like our internal problem. It is useless to 
say that because you can Indianise the civil services rapidly you can Indi&nise 
the Army at the same rate. You may make political experiments, you may 
make administrative experiments. If they fail nothing very much of great 
harm happens. Young men of moderate efficiency in the civil services can 
be carried by their more efficient comrades until they have learnt their work. 
In war that is very different. A regiment is a very delicate thing, Sir. The 
psychological factor in a regiment counts far more than the practical one. 
In war the moral is &sthree to one of the material factor. If men who fight 
have not complete confidence in the men who lead them and the men who 
are on each side of them that delicate machine fails and failure in war is 
very much more serious than in po':tical or administrative matters. Once 
iohe bullet h&s left the rifle no man can draw it back again, and the failure of 
one subaltern on a picket may not only imperil his own picket but may im. 
peril the whole of a Brigade and with it perhaps the cause for which his 
country is fighting. I cannot impress upon you sufficiently, Sir, the immense 
importftJlce of the deliberations of this committee that is about to be assem-
bled. It largely depends on the advice they give Government whether the 
new Indianised army will be a success or not. (Applause.) 

THE HONOURABLE MR. ABU ABDULLAH SAlYID HUSSAIN IMAM : 
Will His Excellency say something about the committee to which Mr. Natesan 
refem-d! 

HIs ExCELLENOY TRB COMMANDER.IN·CHIEF: What does the 
Honourable Member wish 'me to say' 

TIm HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN IMAM : 
'W88 there ever such a committee ! 

HIs EXOELLENOY TllB COMMANDER.IN·CHIEF: I conclude, Sir, 
iohe Honourable Member refers to what is known as the Shea Committee, 
which w&s presided over by General Shea who was then Adjutant General 
&nd acting Chief of the General Staff. That Committee made certain recom. 
mendations which another Honourable Member is quite right in saying were 
not published and brought to notice until the summary of them w&s placed 
before the Sub·Committee of the Round Table Conference. I have no com. 
ments to make on them. I consider myself that all of these c.)mmittees a.re 
washed out. We start anew on a totally different basis, because a policy 
~ now accepted, where&s those committees were endeavouring to recommend 
a policy to the Government. The new' committee will now meet to advise 
-the Government how best to implement a declared policy. 
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THB 1iiiIIlo11B.A.BLE MB. ABU ABDULLAH SAIYID HUSSAIN IMAM:: 
In replyingl'o the debate I am very gJad that His Excellency the Comman· 
der-in-Chief has cleared the ground and removed much of the mistrust that 
was being felt by Nationalist India towards the Army Department. Hia 
a.nnouncement that the principle of Indianis&tion has been accepted as an 
accomplished fact by the Government and by the Commander-in-Chief and· 
by the British Government is really something to be proud of, and it is a happy 
day for India that this thing should have happened. I have nothing further 
to add to what I said before except in regard to one or two minor points which 
I wish to stress. What I suggest is that in order to prepare the ground for 

12 N the training college that has been accepted by the 
OOK. Round Table Conference preliminary steps should be 

taken. I am glad that His Excellency thc Commander-in-Chief has assured 
us that all the materials for this committee are being collected and that every· 
thing possible is being done to expedite the work of the committee. But 
the building question remains. 

Now, the question remains about my Resolution. It was brought foI'" 
ward simply to clarify the situation and to get as much information on thiS 
pOint from the Government as possible. I think that object has been attained· 
Government are ready to form a committee and the definition of" expert" 
as given by His Excellency the Commander-in-Chief, does, I think, include 
SOme of the Members of the Central Legislature as well. We also have got 
sOme soldiers among us and I think they will represent our side in the future 
committee. Nothing more remains, and I beg leave of the House to with-
draw this Resolution. 

The Resolution was, by leave of the Council, withdrawn. 

RESOLUTIONS BE ~ELEASE OF POLITICAL PRISONERS, ETC. 

'fln: HONOURABLE MR. H. M. MEHTA (Bombay: Non-Muhammadan) : 
Sir, I withdraw my Resolution.· 

THE HONOURABLE MR. K. V. RANGASWAMY AYYANGAR (Madras: 
Non-Muhammadan): Sir, my Resolutiont is rather similar to what was with-
drawn just now by Mr. Mehta. 

THE HONOURABLE THE PRESIDENT: The Honourable Member is 
aware of the rule, I think, ihat if he is proposing to withdraw his Resolution, 
he has to confine himself to a bare statement to that {'flect ; he is not allowed 
to make a speech. 

THE HONOURABLE M~. K. V. RANGASWAMY A.YYANGAR: Sir, I 
do not want to complicate the delicate situation, and I withdraw uiy Resolu. 
tion on account of th(' talks going on b('tween His Excellency Lord Irwin and 
Mahatma Gandhi. 

• .. That this House recommends the Governor Genera! in Council and the Viceroy 
ip. view of the sympathetic response to the Indian dUlland for Dcminion Status at the 
Round Table Conference to set free all political priFoners in order to secure the sympathy 
and confidence of the Indian people and co-operation of all the sections of different poli-
tical vieWII, for the easy working of the new responsible form of Government." 

1 " This Council recommends the Governor General in Council to release all poli-
tical prisoners and to invite the leaders of the Congress to a Conference to work out the . 
deWIs of the schemes, the broad outlines of which have been arrived at .. a nIIUlt of the 
Round Table Conferen08." 
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TIm BONOUlLABL'B TBB PRESIDENT: In connection with the election « 8ix Members to serve on the Central Advisory Council for Railways the 
-following 16 nominations have been received: 

The Honourable Khan Bahadur Nawab Sir. Muhammad lIu.-.m j)-
. ullah Khan. 

The Honourable Mr. Syed Abdul Hafeez. 
The Honourable Mr. Satyendra Chandra Ghose Jrloulik: 
The Honourable Mr. Bijoy Kumar Basu. 
The Honourable Raja Bijoy Sing Dudhoria. 
The Honourable Rai Bahadur Lala Ram Saran Das. 
The Honourable Mr. H. M. Mehta. 
The Honourable Mr. Mahmood Suhrawardy. 
The Honourable Sardar Charanjit Singh. 
The H~nourable Major Nawab Sir Mahomed Akbar Khan. 
The Honourable Diwan Bahadur G. Narayanaswami Chetti. 
The Honourable Khan Bahadur Chaudri Muhammad Din. 
The Honourable Mr. Abu Abdullah Saiyid Hussain Imam. 
The Honourable Rai Bahadur Lala J agdish Prasad. 
The Honourable Mr. P. H. Browne. 
The Honourable Rai Bahadur Radha Krishna Jalan. 

, The election will take place to-morrow and it will be according to the principle 
of proportionate representation by means of the single transferable vote-
the same form of election which the Council undertook yesterday. 

I would remind Honourable Members of what I said yesterday that if 
any Honourable Member is thinking of withdrawing it is very desirable that 
he should make up JUs mind at the earliest possible moment. Ballot papers 
have to be printed by to-morrow morning and it is necessary for the Council 
Office to give orders to the press as soon as this meeting is over. The election 
will take place to·morrow. 

STATEMENT OF BUSINESS. 

THE HONOURABLE 8m . BRQ,JENDRA MITTER (Leader of.the House): 
Sir, during next week the Council will only sit on Saturday, the 7th March 
on which date there will be the general discussion of the Budget. ' 

During the week commencing the 8th M!l.rch, the Council will be occupied 
on Monday, the 9th, and Wednesday, the llth, with non-official business. 
The Council will deal with Government business on Tuesday, the 10th. So 
far as I can at present foresee, it is unlikely that there will be any Govern-
ment business for the 12th March. 

In order to distribute Government business more evenly, it is proposed 
to transfer to the paper for the 10th March the motions rel&ting to the Indian 
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Porte Ameodment Bill and the Vizagapatam Port Bill which are at present 
.~ for to-morrow. Motions will aJso be made on the IOthhch for the-
. consideration and passing of the Indian Merchant Shipping (Amendmeat)-
Bill. , ' 
_ I am unable at present to make any further prediction 8.8 to the course 

. of Government business which will depend on events in another place. I 
shall take the first possible opportunity of making a statement on the sub· 
jeot. 

The Council then adjourned till Eleven of the Clock on Thursday, the· 
26th February, 1931. 




